| TEM NO. 58 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 1132/2016
TARGH V AHVAD @ MOHAMVAD TALHA Petitioner(s)

VERSUS
MANJAR ABBAS & ORS. Respondent ( s)
Date : 16/09/2016 This petition was called on for hearing today.
For Petitioner(s) M. Tanmaya Agarwal , Adv.
M. N khil Sharnma, Adv.
M. Sanjay Kumar Singh, Adv.

For Respondent (s)
Ms. Asha CGopal an Nair, Adv.
UPON hearing the counsel the Court nmde the follow ng

ORDER
Fresh st eps for the service of notice by usual node to the
r espondent Nos. 2 to 6 shal | be t aken by t he | ear ned counsel for
the petitioner within a period of four weeks. Dast i in addi tion is
permtted to be served to t he r espondent Nos. 2 and 3 t hr ough t he
Trial Court t he particul ars of whi ch shal | be furni shed by t he
| ear ned counsel for t he petitioner wi thin t he period prescri bed

above and on the r espondent Nos. 4 to 6 through the Ld. St andi ng
Counsel representing t he State of U P.
Li st again on 27.10. 2016.

(MV RAMESH)
Regi strar



